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Dated Dehradun, January 20, 2020

NOTIFICATION

Miscellaneous

In pursuance of the provisions of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication of the

following English translation of “The Uttarakhand Fruit Nurseries (Regulation)
Act, 2019’ (Act No. 11 of 2020).

As passed by the Uttarakhand Legislative Assembly and assented to
by the Governor on 16 January, 2020.

THE UTTARAKHAND FRUIT NURSERIES (REGULATION) ACT, 2019
(Uttarakhand Act No. 11 of 2020)

AN
AcT

ta make provision for the ficenses and regulation of frult nurseries in the State of
Uttarakhand

Be it enacted by the Uttarakhand State Legislative Assembly in the seventieth year of
Republic of india as follows:-

Short title, extent B 1. {1) This Act may be called the Uttarakhand Frult Nurseries

Commencement . (Regulation) Act, 2018.

{(2) itextendsto the whole State of Uttarakhand.

{3) 1t shall come into force on such date as the State
Government may, by notification in the Official Gazetie,

appoint
pefinitions 2. In this Act, uniess the context otherwise requires: -

(a) “Appellate Authority” ~means Secretary, Horticulture
Uttarakhand authorized by the State Government or any
officer nominated by him, who is not below the rank of
additional secretary to hear Appeals under this Act;






